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¢ ANNOUNCEMENT
‘[Under Regulaﬁﬁlr.:gg?{he Insolvency and Bankruptey Board of India

(Insolvency Resolution Process for Corparate Persons) Regulations, 2016]
| FOR THE ATTENTION OF THE CREDITORS OF
NASCENT COMMUNICATION PRIVATE L'MITED
' ' RELEVANT PARTICULARS ' , B

=0

Nofice is hereby given that the National Company Law Tribunal New Delhi Ben

commencement of a Corporate Insolvency Resolution Process against Nas
Private Limited on 09th May 2022,

The creditors of Nascent Communication Private Limited are hereb
vith proaf, on or before 27th May 2022 lo the Interim Resolution P
address menboned against entry No. 10 only. .
The Financial credilors shall submil their proof of claims by electronics mean
may submit (he proof of claims by In person, by postor electronics means, ~ ‘
Submisslon of false or misleading proof of claims shall attract penaltles.

alo: 13.056.2022

Ipterim Resolution Professional for Nascent Communication
lace: New Dolhi R

¢h -V has ordered the
cent Communication

ycalled upon 4 subiml heir s

qt?nly: All other creditors

Ravi Bansal
Private Limited

rofessional at the comespondence |

tngal|
eg. No.: IBBUIPA-D01/P-P00162/2017-2018/10331)

-

[ TTName of Corporate Debtor | Nascent Communication Private Limited
/| 2.|Date of incorporation of Corporale Debtor | 215t October 2014 1~ I '
3.| Authority under which Comorate Deblor | Registrar of Companies, New Delh
is inmrpgm rated | ,Egmg,éd"“ | Under the Companies Act, 2013
4.|Corporate Identity No. / Limited Liabiity [ U72900DL2014PTC272604
Identification No. of Corporate Deblor
3. Address of the registered office and Registered Office : Pankaj Tower 1 Basement,
principal office (if any) of Corporate Debtor| G Block Community Center, Near PVR Cinema
s _ Vikaspuri New Delhi-110018
6.|Insolvency commencementdatein - | 09th May 2022 - '
respect of Corporale Debtor (Date of receipt of order : 12th May 2022)
1.| Estimated date of closure ofinsolvency | 05th November 2022 (1801 day from the date of
resolution process . commencement of Insolvency resolution process)
B. | Name and Registration number of the * | Ravi Bansal : '
imsolvency professional acting as Interim | Reg. No.: IBBUIPA-001/IP-PO0162/2017-2016/10331
Resolution Professional : '
9. [Address & email of the interim resolution | 308, Adarsh Complex, 03 Community Centre, | =
| professional, as reqistered with the board Wazirpur Industrial Area, New Delhi-<110052. |-, °
: . Email: ipravibansal@gmail.com ¥
10 Address and e-mail to be used for 308, Adarsh Complex, 03 Community Centre,| '
comespondence with the Interim .| Wazirpur Industrial Area, New Delhi-110052
Resolution Professional Email: NCPL CIRP@gmail.com '
11.{ Last date for submission of claims 27th May 2022
12 Clzsses of credtors, f any, under clause (b) | Not Applicable - K &
of sub-secfion (BA) of section 21, ascertained : L
by e Interim Resolution Professional , .
13| Names of insolvency professionals identified| Not Applicable
1o act s authorised representative of creditors| - - 2
Inadass (three names foreach dass)
14| (3) Relevant forms available at (8) Weblink: hitps:/fibbi. gov.inhome/downloads
(b) Detas of authorized representatives | (b) Physical Address: 308, Adarsh Complex
are available at ~ . |03, Community Centre, Wazirpur Industria|
Area, New Delhi-110052 :
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